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Title: Situation arising out of Supreme Court's decision to exclude creamy layer from the purview of reservation provided to OBC
category in higher educational institutions.
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MR. SPEAKER: I will allow a full discussion on this matter.
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MR. SPEAKER: You have made your point.
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MR. SPEAKER : You have made your point very well. Please cooperate. I have requested all those Members who have given
notices to raise this matter to make only brief submissions. I will allow a full discussion on this matter. I believe all parties are
agreeable that till 12.30 p.m. one or two matters can be raised.
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PROF. M. RAMADASS (PONDICHERRY) : Mr. Speaker, Sir, I want to make a brief submission on this matter and associate myself
with the matter.

SHRI A. KRISHNASWAMY (SRIPERUMBUDUR) : Mr. Speaker, Sir, I also want to associate myself with this matter and want to say
a few words.

MR. SPEAKER : You have not given notice. I am sorry. All those hon. Members who want to associate themselves with this
matter can send slips to the Table. Their names will be recorded as associating with this matter. There will be a full debate on
this matter and you can give notices for that.

PROF. M. RAMADASS : Sir, in the BAC meeting you said that only the debate on inflation would be taken up.
MR. SPEAKER : That does not mean you will not give notice and stand up here.[R5]

...(Interruptions)

MR. SPEAKER: Please record the names of the hon. Members who want to associate.

SHRI B. MAHTAB (CUTTACK): Sir, the long awaited judicial Pronouncement ends the agonizing uncertainty over the fate of the
quota system. It has legitimized the very concept of reservation for certain sections of the society. This will open up better
opportunities for the OBCs to pursue higher education. But unfortunately, the ruling of the Apex court is not the last word on the
many contentious questions raised by the adoption of the Ninety-Third Amendment enabling the Government to reserve the seats
for OBCs, the Scheduled Castes and Scheduled Tribes in educational institutions.

The court has firmly denied the benefit of reservations to the creamy layer, economically privileged classes among the OBCs with
an annual income of Rs.2.5 lakh or more. It has also made the 27 per cent quota inapplicable to privately owned institutions. The
Supreme Court has also said that reservation for OBCs will not be in perpetuity and that the policy has to be reviewed every five
years, which means that those OBCs who enter the creamy layer should subsequently be excluded.

MR. SPEAKER: Yes, that is the decision. You all know.
SHRI B. MAHTAB : These are the issues which have been agitating the society.

Sir, I would like to draw the attention of the House that the fixation of the criteria of creamy layer is nothing new. I would say
that there is a need for revision of parameters of determining the creamy layer. It was not for the first time that the definition of
creamy layer is being done. It already exists. It was first defined by the Department of Personnel and Training.

MR. SPEAKER: This is not a debate. You have mentioned the matter. I am waiting for the notices to come to allow a debate.

SHRI B. MAHTAB: Sir, I will complete within one minute.

The Department of Personnel and Training defined it on September 8, 1993. At that time, the income ceiling for creamy layer
was Rs.1 lakh or above. Later on the NBCC decided the list. This was revised on March 9, 2003.

MR. SPEAKER: No, Sorry. It is not a debate.

SHRI B. MAHTAB : Sir, my point here is that in 2003, it was decided that the annual income will be Rs.2.5 lakh and even now the
Supreme Court has clearly fixed it at Rs.2.5 lakha€| (Interruptions)

MR. SPEAKER: Prof. Ram Gopal Yadav, please.

SHRI B. MAHTAB : Sir, let me complete.



MR. SPEAKER: It is not a debate time.

...(Interruptions)
SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, there should be a full discussion on this...(Interruptions)
MR. SPEAKER: Please take your seat. I do not know what you are saying.

...(Interruptions)

SHRI B. MAHTAB : Sir, the issue here is that the Apex court has not enhanced the income level even after five years. When a
fixation is there by the court that within five years it will be reviewed. I would only urge upon the Government to go to the
court...(Interruptions)

MR. SPEAKER: Prof. Ram Gopal Yadav — not present.

SHRI B. MAHTAB : I demand the revision of the parameters of determining the creamy layer in every five years' interval instead
of ten years...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, there should be a full discussion on the issue...(Interruptions)
MR. SPEAKER: What are you doing?

...(Interruptions)

MR. SPEAKER: Nothing will be recorded. I will not allow anything to be done like this.
(Interruptions) 3€/}*
SHRI VARKALA RADHAKRISHNAN : Sir, I am only submitting...(Interruptions)
MR. SPEAKER: You do not submit. I have not asked you to submit. I have called Shri Ganesh Singh.
..(Interruptions)
MR. SPEAKER: Do not record one word.
(Interruptions) €/ *

MR. SPEAKER: I will not allow this. I will allow a full debate, but I will not allow like this. Your names have been recorded as
associated. I earnestly appeal to you. I respect you. The names of Mr. Kuppusamy, Mr. Krishnaswamy, Prof. Ramadoss, Mr.A.
Ravichandran, Mr. C. Krishnan, Mr. Santosh Gangwar, 0 Mr. Kiren Rijiju, Mr. Ramdass Athawale, Prof. Rasa Singh Rawat, Mr. Ratilal
Kalidas Verma, Dr. K. Dhanaraju, and Mr. Ganesh Singh will be prominently recorded as associated.

...(Interruptions)
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MR. SPEAKER: You are not in your seat. I have called you. Take the permission of the Chair to speak from there.



